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(Order: Pronounced by Hon’ble Mr.R.Ramanujam, Member(A))

Heard. The applicant has filed this OA under Section 19 of the

Administrative Tribunals Act, 1985 seeking the following relief:

“To issue directions to the 1% to 4" respondents to consider and pass orders on
the applicant's representations dated 07.10.2015, 02.03.2017 & 07.08.2018 for
restoration of the 3™ financial upgradation granted under MACP Scheme in the
Grade Pay Rs.6600/- in PB-3 in the scale of Rs.15600-39100, vide Estt. Order
No0.51/2010 dated 21.01.2010 with all consequential and attendant benefits in
terms of the orders dated 22.07.2013 passed in OA No0.280/2012 of Hon'ble CAT,
Madras Bench which was upheld by the Hon'ble Madras High Court vide order
dated 16.10.2014 in WP No0.11535/2014 and confirmed by the Hon'ble Supreme
Court within a reasonable time frame and thus render justice.”

2. It is submitted that the applicant made representations dated
07.10.2015, 02.03.2017 & 07.08.2018 to the competent authority for
restoration of the 3™ financial upgradation granted under MACP Scheme in
the Grade Pay Rs.6600/- in PB-3 in the scale of Rs.15600-39100, by
order dated 21.01.2010 which are still pending for consideration.
Accordingly, the applicant would be satisfied if the competent authority is
directed to consider his representations and pass appropriate orders

within a time limit to be set by this Tribunal.

3. Keeping in view the limited relief sought and without going into the
substantive merits of the case, we deem it appropriate to direct the
competent authority to consider the representations of the applicant

dated 07.10.2015, 02.03.2017 & 07.08.2018 in accordance with law and
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pass a reasoned and speaking order within a period of two months from

the date of receipt of a copy of this order.

5. OA is disposed of at the admission stage.

(P.MADHAVAN) (R.RAMANUJAM)

MEMBER(J) MEMBER (A)
21.12.2018

M.T.



